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O R D E R 

PER ASTHA CHANDRA, JM 

 
 The appeal filed by the assessee is directed against the order dated 

19.02.2019 passed by the Ld. Commissioner of Income Tax (Appeals)-38, 

Delhi relating to  assessment year 2015-16. 

 
2.   At the outset of the hearing, assessee’s representative requested for 

withdrawal of the appeal on the ground that the assessee has opted to settle 

the dispute relating to the tax arrears for the assessment year under 

consideration under the Vivad Se Vishwas Scheme, 2020 and the order for 

full and final settlement of tax arrear in Form No. 5 has already been issued 

by the Department. A copy of the order in Form No. 5 is also filed. 
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3.    Ld. DR has no objection for withdrawal of the appeal. 

4.   In view of the above, we accept the request of the assessee for withdrawal 

of the appeal and the appeal is dismissed as withdrawn.  

5.     In the result, appeal of the assessee is dismissed.  

         Order pronounced in the open court at time of hearing itself i.e. 

on   23rd January, 2024. 

           

                   sd/-                                                         sd/- 
         (N. K. BILLAIYA)                                  (ASTHA CHANDRA) 
    ACCOUNTANT MEMBER                         JUDICIAL MEMBER 
 
Dated:      23/01/2024 
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